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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
89 of 2006
. IO aeneueeuieecumetrmecncrnscecsnsasssnasssernsrsenasacansceserrneonearasanss
' 26.04.2006
DATE CF DECIS’OI% .........................
Sri Abul Kalam
PPN P PP PPPPPPTRFPRRPR PP Applicant/s
Mr. 8.8.Dey, Mr. M. Nath ﬁf fr. I0.P. Boruah ‘
........................................................................................ Advocate for the
Applicant/s.
- Versus-
Union of India & Others
eteerieeesesseseesearanssntenrnssastesaaaenaonaATa En O YeRERR RS RrETRanITOuanETeTE Respondent/s
Mr. M.U. Ahmed, AddlL. C.G.8.C.
................ eeeesesssasteesenssttren na e arasareinses e et aaearareReeassarssen Advocate for the
Respondents
CORAM
THE HON’BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN.
THE HON'BLE
1.  Whether reporters of local newspapers Y;JNQ
may be allowed to see the Judgment? ,
2.  Whether to be referred to the Reporter or not ? ){e/s_fNo
3.  Whether to be forwarded for including in the Digest
Being complied at Jodhpur Bench ? YeésiNo
4.  Whether their Lordships wish to see the fair copy
of the Judgment ?

\fxce-Cnmyy’) man {j}



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 89 of 2006 -
Date of Order: This is the 26th day of April 2006.
The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman.

Shri Abul Kalam

Son of Late Mutahir Al

Resident of Matgharia,

P.O. & P.S.: Noonmati

District - Kamrup, Assam.

. Applicant.

By Advocates Mr. S.S. Dey, Mr. N. Nath, Mr. D.P. Boruah.
- - Versus -

1.  The Union of India, -
represented by the Secretary (P},
Department of Post, Dak Bhawan,
New Delhi - 110 001.

2.  The Chief Post Master General,
{Assam Circle), Meghdoot Bhavan,
Guwahati- 1.

3.  The Assistant Post Master General (Sta.ﬁ)
Meghdoot Bhavan, Guwahat: - 1.

4.  The Deputy Divisional Manager, (PIL},
Office of the Chief Post Master General, .
(Assam Circle), Meghdoot Bhavan, Guwahati - 1.
. Respondents.

By Advocate Mr. M.U. Ahmed, Addl. C.G.S.C.

ORDER (ORAL)}

K.V. SACHIDANANDAN (V.C.)

The applicant was serving as Postal Assistant in Postal
Life Insurance section in the office of the Chief Postmaster General,

Assam Circle, Guwahati. The applicant was placed under

\
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susf)ension vide annexure. - 6 dated 25.07.2005. The applicant has
already submitted an appeal dated 15.09.2005 before the
competent authority for revocation of the éuspension order dated
25.07.2005 on the ground that the suspension order was issued by
the authority below the rank of the appointing authority. The
applicant also further averred in the _apﬂication that subsistenée
allowance has not been paid to him and his family is starving for

want of money.

2. I have heard Mr. 8.S. Dey, learned counsel for the
applicant and Mr. M.U. Ahmed, learned Addl. C.G.S.C. on behalf of

the respondents.

3. Mr. M.U. Ahmed, learned Addl. C.G.S.C. on behalf of
the respondents submitted that he would like to take instructions
as to why subsisteﬁce allowance has not been paid to the
applicant. At this stage, Mr. S.S. Dey, learned counsel for the ..
applicant submitted that he will be satisfied if a direction is given to
the respondent No. 3 to consider and dispose of the appeal filed by
the applic;ant as expeditiously as possible and also direct the
respondents to pay the subsistence allowance to the applicant as

per rules.

3. Considering the facts of the case, this Court is of the
view that ends of justice will be met if such a direction is issued to
the respondents. Accordingly, this Court directs the 3rd respondent

or any other competent authority to consider the appeal filed by the

\_
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applicant on 15.09.2005 and dispose of the same as per rules as
expeditiously as possiblé at any rate preferably within a period of
one month from the date of reoeipt' of this order. The respondents
are also direct'ed to | grant the subsistence allowance to the
applicant as per rules and pase appropriate order if he is e]igiblelto
receive the same and communicate the order to the applicant

thereof.
The O.A. is disposed of as above. Considering the facts,

( K. V. SACHIDANANDAN }
VICE-CHAIRMAN

no order as to costs.
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No.Staff/9-64/2005 Dated at Guwahati the June 12, 2006

CORRIGENDUM

Refer the Appellate Order iséued. by this office memo. of even no.
dated 2.6.06 in respect of appeal dated 15.9.05 preferred by Sri Abul Kalam,
PA PLI Section (now under suspension) O/o Chief PMG, Assam Circle, Guwahati.

In the second line of page No.5 date of appeal may be read as
15.9.2005 instead of 19.5.2005.

This is for information to all concerned.

For Chief Postmaster General
Assam Circle, Guwahati - 781 001

Copy to :-
1. Shri Abul Kalam, PA, PLI Section, CO/Guwahati (now under suspension).
2. The DDM(PLI), CO/Guwahati-781001, for information and necessary

action. He will arrange to deliver the letter to the addressee at S1.1
above under receipt and a signed acknowledgement be sent to this
office for office record. (enclo : One cover).

tﬁ%¢b2¥: The Registrar, CAT, Rajgarh Road, Dispur, Guwahati-781005. This refer

to CAT case OA No.89/2006. ,

4. Shri M U Ahmed, Addl. CGSC, CAT Rajgarh Road, Dispur, Guwahati-781005.
He will kindly apprise the Hon’ble Tribunal on the compliance on OA
No.89/2006.

5. Oo/c.

Cfo For Chief PosYWaster General
///?gg;;; & . Assam Circle, hati - 781 001

-~



CANTRAL ADMINTSTRAT TVE - TRITUNAL
GUWAHATI DENCH:

. PRI GINAL AFPLECATION NOU, gl S

1. a2) Name of the ﬁpplicatsﬂ £¥~¥§§Jt§bNVL

b} Respondants s~ Union of India & Ors
c) No, of applicant(S) &=

5 Is the application is the proper formi- YasiMX0.

3, ‘ihether name & desription and address .of the all papers been
furnished in causs title :- vas/ MO, '

4, Has the application pren dully”signed and varified s- Yas ﬁ/Nﬁf

5. Have the Copies duly signsd 2= Yezj:)yf
6., Have sufficiant number of copies ¢f the application been filed =Y /fo

es
/

T wWhether 2ll the anneXure parties ar:e impleaded s Y25 K0,

'8, d#hether English translation of ducuments in the Ldnhguage 2 Yes/NS.
9, Is the application is 1n time 3= Yas/MO, '

Lo Has-the‘Vakaleinama/Memo of appehrance/ﬁuthorisatian is filedzaYggéNﬁ?

11. Is the application by 170/ O/ For Rs: 5‘;/.#‘2((’)0 BIEW@V

12, Has the application is maitanable :-’Z:jlbkﬁ

13, Has the Impugnzd order original dulyAttested been filsd 3 Yesj)v/.
14, Has the ligible copies of the annexures dully attestad filed:—Yes£§94

15, Has the Index of dueuments been filed all available:z- Yeﬁéyﬁ.

16, Has the required number of envoloped bearing full address of the

respondants been filed 3= Yes/
17, Has the declaration as regeired by item &7 of the form:- YS//M/
18, Whether the ralief sought f2r ariees out of the single ¢~ ves/ Mo
19, dhether the interim rolief is prayed for 3= ves/ New -

s it supported ‘”YfELNdff.

21, Whether this GCas: ean be heard by Sing&e—%eaeh/aivision Dench:

He

»., In ease Of condonation of delay is ¥iled

22, Any other point i~
23, Result of the Serutiny with imitial of the Serutiny clerk the

application is in order:- e $§§}7q‘
: Y W cpplse et v v ¢ '
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH
. 0.A. No. g?fﬂ /2006

SRI ABUL KALAM

LSO B - e A0 . R

-AND -~

UNION OF INDIA & ORS.. . .....RESPONDENTS

LNDEX
¢ 8). . No. Particulars Page Nos.
1. Synopsis = ——m—m—mmmmm oo A
Z. List of Dates ——wwmemoe———————— B
3 Application L e e e s e e e - 10
4 Verification — ~==w- e e e e 11
5. Annexure - 1h|f-——————mmmmmme V- 15
&. ANNEXUNE = 2 oo oo s st e e A
7. ANNEXUre = 3 Soueh e 1T -4
8. ANNEXUre - & Seder— e 20
9. ANNEXUre = 5§ o X
10. Annexure - 6 @ —eemmeee e 29
1. ANNEXUre — 7  ——eeeece e 12-9g
Filed by

(Dipankar Pd. Borah)

Advocate
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Before the Central Administrative Tribunal,
Guwahati Bench
0.A. No. ‘gici /06
Shri Abul Kalam ....APPLICANT .
VERSUS
Union of India & others ....RESPONDNETS.

Your applicant was serving as Postal Assistant in
Postal Life Insurance section iﬁ the office of the Chief
Post Master General, Assam Circle, Meghdoot Bhawanh, Guwahati
~-781001. The Deputy Divisional Mahager (PLI section) issued
an order dated 25.7.05% vide No. .DDM(PLI)/Staff/2005 under
Rule. 10(1) of CCS(CCA) Rules, 1965 placed your applicani
under suspension contemplating/pending departmental
proceeding . Against the said order the abpliaont submitted
his statutory appeal to the Assistant Post Master General
Staff, Assam Circle, Meghdoot Bhawan, Guwahati-1 praying for
revooation of the suspension order datéd 25.7.05 on the
ground that the suspension order issued by the authority who
is below the rank of the appointing authority,

It is now more than 8 (eight) months have ‘elapsed
that neither the appéal was disposed of by the authorities
nor any departmental ‘proceeding. was 1initiated nor the
authorities had reviewed the order of suspension. The
authorities also have not paid the subsistence allowance to
the applicant with effect from the date of suspension till
date. '
| Héqce this application.

Filed by

(Dipaﬁkar Pd. Borah)
Advocate
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LIST OF DATES

Para—-4.1 30.4.84
Page~2

5.10.93

4.2.94

Para~4.2 31.3.99
Page-3

Para-4.3 .
Page~3

Para-4.4 3.6.05%
Page-3

Para-4.6 19.7.05
Page-4

31.8.05

Para-4.7 21.7.08%

Page -5

25.7.05

Para-4.9 15,9,05
Page-7

Applicant was appointed as Group D staff
and posted in the Office of the Post
Master General, Shillong and
subsequently he was appointed as L.D.C.

The post of the applicant as L.D.C. was:

converted to the post of Time Scale

Postal Assistant w.e.f. 26.6.93.
"ANNEXURE -~ 1, PAGE : n_\q

Services of the applicant was confirmed
in the Scale of Pay of Rs. 975-1660/~.
ANNEXURE -~ 1A, PAGE : (¢

Applicént was appointed as Development
Officer (PLI), Circle Officer, Guwahati.
ANNEXURE - 2 , PAGE : 16

Applicant was awarded Silver Certificate

by the Respondents as recognition of his
meritorious service.
. ANNEXURE -~ 3, PAGE : ]q,—bﬂ

Res No. 3 allowed the applicant to
collect PLI business as per target fixed
against his name.

Applicant deposited an amount of Rs.
14,356/~ on behalf of Sri B.C. Nath for
revival of his policy.

Applicant deposited an amount of Rs.
3842 & Rs. 2072/~ on behalf of Sri Dilip
Das & Sri Biren Das respectively for
revival of their policies.

ANNEXURE - 4 SERIES, PAGE : 2

Respondent No. 4 issued letter to the
applicant stating that it was found that
the applicant has fraudulently taken
money being the arrear premiums for
revival of the policies of the insurants
to the tunhe of Rs. 71,042.00/- in
respect of 14 PLI/RPLI policies and the
applicant was requested to deposit the
aforesaid amount immediately. : ‘
ANNEXURE - 5, PAGE : 2|

Applicant was placed under suspension.
‘ANNEXURE - 6, PAGE : 92

Applicant filed statutory appeal before
the Respondent authorities.
ANNEXURE - 7, PAGE : 23-2%
t
N Filed by

(Dipankar Pd. Borah)
Advocate
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Before the Central Administrative Tribunal,

Guwahati Bench

(An application under section 19 of the Central

Administrative Tribunal Act, 1985)

BETWEEN
SHRI ABUL KALAM
son of Late Mutahir Ali,
Resident of Matgharia, P.0. & P.S. : Noohmati
District - Kamrup,_Assém.

AND .
1. The Union of India - |
represented by the Secretary (P)

Department of Post, Dak Bhavan, New Delhi - 110001

2. The Chief Post Master General,

(Assam circle) Meghdoot Bhavan, Guwahati -1

3. The Assistant Post Master General, (Staff)

Meghdoot Bhavan, Guwahati - 1.

4, The Deputy Divisional Manager, (PLI)
Office of the Chief Post Master General,

(Assam Circle), Meghdoot Bhavan, Guwahati - 1

! - 5. Director of Postal Services,

Meghdoot Bhawan, Guwahatil - 781001.

Jod st -

2o RESPONDENTS
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PARTICULARS OF THE APPLICATION

1. PARTICULARS QOF THE ORDER AGAINST WHICH'THIS-APPLICATION

SRS N

This application is preferred against 'the order
No. DDM (PLI)/Staff/2005 dated Guwahati, 25.07.05 issued by
the Deputy Divisional Manhager, (PLI), Respondent No. 4
placing the Applicant under . suspension contemplating/pending

departmental proceedings.

Zoo LIMITATION: -

The aoplicant declares that this application has
been preferred within the period of limitation prescribed

under the Central Administrative Tribunal Act, 1985.

3. . JURISDICTION:~
The applicant declares that the subject matter of
the instant application is within the jurisdiction of this

Hon ble Tribunal.

4o  FACTS OF THE CASE:-—

4.1 That your humble applicant is a pérmanent resident
of District Kamrup in the State of Assam; On 30.4.84, the
applicant was appointed as Group D staff aﬁd posted in the
OfficeJof the Post Mastér General, Shillong. On 13.12.98, he
was temporarily appointed as Lower Div}sion Clerk by the
respondents and posted in Meghdoot Bhavén, Guwahati. On
4.2.1984, the services of the applicant was confirmed in the
scale of pay of Rs. 975-1660 under an order issued by the
respondent No. 3. Subsequently on 5.10.93, the post‘of your
applicant as L.D.C. was converted to the post of Time Scale

Pbétal' Assistant w.e.f. 26.6.93 along with other persons.

%@M Kedawt—
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The said order was issued under Memo No. Staff/2-30/93 dated
5.10.93 by tha respondent No. 3. '
Copies- of the order dated 5.10.93 and 4.2.1994

are. annexed herewith and marked as ANNEXURE -~ 1 & 1A
respectively.
4.2 That on 31.3.99, the applicanf was appointed as

Development Officer (PLI),'Circle Office, Guwahati for a
period of three years w.e.f.‘1.4.99 in the scale of Pay. of
Rs. 4500-7000. The said beriod was extended upto.31.3.04 by
the "~ Assistant Post Master General Staff vide order dated
7.3.03.

.A copy of\ the order-dated“31.3.99 s annexed

herewith and marked as ANNEXURE - 2.

4.3 That during the appointment as Development officer
(PLI), <vyour applicant rendered his services ~with outmost
honesty and sincerity and as recognition.of his meritorious
services he was awarded Silver Certificate by the Respondent
No. 2 for consecutive four years w.e.f. 1999 to 2004.

Copies of thé silver certificates are annexed

herewith and marked as ANNEXURE - 3 SERIES.

bob That affer completion of the aforesaid period,
your applicant was transferréd to PLI section as Postal
Assistant .vide order dated  28.4.2004 under No.
Staff/27/98/Pt-1 issued by the respondent No. 3. The}eafter,
vide order dated 3.6.05, under No. LI/AM/1-5/88/Ch-II the .

respondent No. 3 allowed your applicant to collect PLI

business as per target fixed against his name. Accordingly

\
your applicant joined in the said post and was rendering his

‘ﬂx£;°°4 4<E§*4u4¢»r
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services with utmost sincerity. HoweVer, on 20,7.05, the

respondent No. & canceled the aforesaid order dated 3.6.05.

4.5 That your applicant states that while he was
serving in the aforesaid post, he was entrusted mainly with
the duties of receipt of all kinds of Dak, revival of
PLI/RPLI, issuance of duplicate PR book and policies, change
of nominations and corrections of PLI policies and PLI
books. Further he was also allotted a computer tefminal.
connected with the main server to work in the updating of
the existing policies, duplicate policy documents and

revival of policies.

4.6 That vyour applicant states tpat' while he was
entrusted with the aforesaid duties, he had to deal with
various policy holders who come to his office for revival of
the policies and other works as mentidned above. On 26.6.05,
one Shri B.C. Nath from Udalgufi came to the applicant’'s
office for revival of his policy No. AM-YS-56782-CS and
requested your applicant to complete the necessary
formalities for revival of ‘his lapsed policy. The premium
with interest accrued to Rs. 14,356.00 to be paid by
Shri B.C. Nath. Since Shri B.C. Nath had to return to
Udalguri on the same day, he requested and handed over the
aforesaid amount to “your applicant to be deposited for
revival of his policy. As the éfficial formalities takes
some time, your applicant deposited the same amount on
behalf of Shri B.C Nath on 19.7.05 vide receipt No. 074
dated 19.7.05, Book No. 145831 after completing of all the
formalities.

On similar situation, one Shri Dilip Das, holder

_HGed K2
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of PLI policy No. AM 34936-CS$S and Shri'Biren Das of Khetri,
Holder of RPLI policy No. R-AS~H@-GY-15121 dated 30.3.01
requested -your ~applicant to deposit Rs. 3842/~ and Rs.-
2072/~ in the Post Office réspectiQely for Eevival of their
policies. Unfortunately, your petitionef had fallen sick as
he was suffering from nerve disorder since long back, as a
result he had to take leave for a period of a month w.e.f.
22.7.05. Consequently, he could not deposit the afokesaid
amounts in time in the Post Office. However on 31.8.05, when
your applicant recovered partially from nerve disorder, he
immediately deposited the aforesaid amount in the Post
Office vide Book no. CA 234398, Receipt no. 033 and Book ho.
234398, Receipt No.032.

Copies of the above mentioned reecipts are annexed

herewith and marked as ANNEXURE -~ 4 SERIES

4.7 That it may be stated that .on 21.7.05, a letter
was issued by the resbondent No. 4 to your applicant inter
alia stating that'qn preliminary enquiry it was found that
your applicant has fraudulently taken money being the arrear
bremiums for revival of the policies of the insurants to the
tune of Rs. 71,042.00(rupees Seventy One thousand and Forty
Two) in respect of-léhPLI/RPLi policies and your humble
applicant was requested to deposit the aforesaid amount on
the Guwahati GPO under UCR in ACG-67 immediately so that the
reyival could be settled. However, before énswering to the
aforesaid letter dated 21.7.05, an order dated 25.7.05 vide

No. DDM(PLI)/Staff/2005 issued by the respondent No. 4 was

served on the wife-of the applicant on 6.8.05 by which vyour -

applicant was placed under suspension under Rule 10 of

Central Civil Services{CCA) Rules, 1965,

@t Kelamr
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contemplating/pending disciplinary proceeding.
A copy of the aforesaid letter dated 21.7.05 is
anhnexed herewith and marked as ANNEXURE -~ 5

A copy of the aforesaid order dated  25.7.05% 1is

_‘annexed herewith and marked as ANNEXURE - 6.

4.8 That your_abplioant was sufprised to receive the
aforesaid order dated 25.7.05 as throughout his service
career he had served the department with outmost honesty and
sincefity..Even while he was serving as Development Officer
(PLI), he was awarded with.Silveﬁ Certificates for four-
consecutive vyears due to his meritorious service. VYour
applicant categorically states that while he was serving in
the aforesaid post, all along he had maintained an upto date
File . bearing No. LI/bPRB/ISSUE/OS in the foioe wherein he
has recorded all the works/duties carried out in respect of
revival of lapsed policies as well as other duties allotted

to him by_the authorities. ‘Your applicant denies that he had

fraudulently taken money from 14 insurants for revival. of

their policies and it was only on 3 occasions whéneQer
insurants handed over their money to the applicant for
revival of their policies, your applicant had deposited tﬁe
same in the office on their behélf as stated above. However,
the respondent No. & without any Jjustifiable and wvalid
reasons placed your applicant under suspension without any
materials on record against your applicant. This Hoh'ble
Tribunal may be pleased to call for the aforesaid File No.
LI/DPRB/ISSUE/0S which your applicant maintained while
serving in the aforesaid post for kind perusal and on
uérusal of the aforesaid File, this Hon'ble Tribunal will

find that there was no lapses on the part of your applicant

Mo el
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in any manner while he was serving as Postal Aséistant in
PLI section. The recérd will also reflect that your

applicant has deposited‘the amount handed over to him by the
aforesaid persons on tﬁeir behalf in the office. Similarly,
the entire past service records of your applicant reflects

the sincerity and honesty of your applicant.

4.9 That your applicant states that after receiving
the order of suspension dated 25.7.2005, he has filed a
statutory appeal before the Respondent No. 3 on 15.9.2005
praying for revocation of his éuspension order  dated
25.7.2005 and also praying for grant of subsistence
allowances to him. The said appeal was received by the
Respondent No. 3 on 16.9.2005. The applicant has also
submitted non-employment certificates .dated 25.1.2006,
722.2.2006 and 6.3.2006 to the Respondents inter alia stating
thét he has not - been engaged in, any other
employment/profession/business w.e.f._the date of suspension
till date ?ollowed by another application dated 9.1.2006
praying for payment of subsistence allowances. When no
acfion was taken in this regard the wife your applicant
under compelling circumstances submitted another application
oh 27.1.2006 bhefore the Chief Post Master General, Assam
Circle, the Respondent No. 2 herein, praying for payment of
subsistence allowances w.e.f. 25.7.2005, duty pay for the
month of July, 2005 and also bonus for the year 2003-2004 on
the ground that due to non-payment of the subsistence
allowances to her husband the family is facing starvation
and the said application was received by the Respondent No.
2 on 27.1.2006. However, till date no steps has been. taken
» by the Respondent authorities in this regard.
| _4&?54»1 &Q?¢£c»¢¢L .
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A copy of the aforesaid appeal dated 15.9.2005
submitted by vour applicant is annexed‘herewith and marked

as ANNEXURE - 7.

5. 'GROUNDS FOR.RELIEF WITH LEGAL PROVISIONS -

5.1 For that the Resoéndent No. 4 has. issued the
impugﬁed order dated 25.7.05 in clear wviolation of the
provisions of Rule 10 of the Central Civil Services (C.C.A.

Rules, 1965).

5.2 For that the resbondent No. 4 who is much below
the rank_ of the Appointing»Aufhority of your applicant
issued the order dated 25.7.05 without being empowered under
law to pass such order of suspension against your applicant.

As such, the same is liable to be set aside and quashed.

5.3 For that the 6rdervdated 25.7.05 issued by the
respondent No. 4 is tqtally on nop~existent ground
inflicting punishment on the applicant for no fault of his
own. As such, the order dated 25.7.05 being illegal,
arbitrary and unreasonable is violative of Article 14 of fhe
Constitution of 1India. Hence the order dated 25.7.05 is

liable to be set aside and quashed.

5.4 For that it is now more thah 8 (eight) honths that -
< your applicant has been placed under suspeqsion, i.e., on
25.7.05. and till today neither any departmental proceeding
has been initiated nor the appeal dated 15.9.05 which has .
been submitted by' the applicant has been disposed off by

the respondent authorities. Even the order of suspension has

s e oo
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not been reviewed by the' authorities till date lbfor
continuance of your applicant under suspension. Hence, on
the aforesaid grounds the order dated 25.7.05 is liable to

be set aside and quashed.

5.5 For that at any rate, the ‘order dated 25.7.05%

being arbitrary, 1illegal and unreasonable as well as the
same having been passed by an authority not empowered under

law, is liable to .be set aside and quashed.

6. DETAILS OF REMEDIES EXHAUSTED:=

Your appliéant. has filed an appeal on 15.9.05
(Annexure - 7) to the respondent No. 2 aggihst the order of
suspension dated 25.7.05 (Annexure - 6). However, till date
the said appeal .has not been dispoéed off by . the
authorities. Hence, your applicant 1is approaching this

Hon'ble'Tribunal,vide'the present application.

1. MATTERS _NOT PREVIOUSLY FILED OR PENDING IN _ANY. . OTHER

COURT i—

The applicants declares that he has not filed any
application, writ petition or suit in respect of the order
dated 25.7.2005 issued by the Respondent.No. 4 before any
other Court/Tribunal or any other Forum of Law.

8...RELIEF SOUGHT FOR :-—

Your applicant prays that.this Hon ble Tribunal -
may be pleased to admit this application, call for the
Hecords of the case including file No. LI/DPRB/ISSUE/0% and
on perusal of the records and hearing the parties be pleased

to.gkant the following reliefs to the applicant:.

Aot tedo
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8.1 To set é$ide and quash the suspension order dated
25.7.2005 (Annéxure - 6) issued by the respondent No. 4 vide
No.DDM(PLI)/Staff/2005 and direct the respondent authorities
- to  treat the period of suspension of your applicant as on
duty and also to grant him all the consequential benefits.

-

8.2 Cost of the application.

8.3 Any other relief/reliefs as this Hon ble Tribunal

may deem fit and proper.

9. .INTERIM ORDER_PRAYED FOR :-

Considering_the aforesaid facts andv circumstances
of the case, this Tribunal may be pleased to:-
(a) to stay the suspension order date 25.7.05 issued by
the respondent No. 4 (Annexure - 6);
(b) direct the respondents to pay the subsistence
‘allowance to your applicant with effect from the date of

suspension, i.e, 25.7.0% till date forthwith.

10, PARTICULARS QF THE I.P.0Q :~

(i) I1I.P.0. No.
(ii) Date

(iii) Payable at

11, LIST OF ENCLOSURES :-

As- stated in the index;

ot scdaen



-11-

VERIFICATION

I, SHRI ABUL KALAM, Son of Late Mutahir Ali, aged
about years, Resident of Matgharia, P.0O. & P.S.
Noonmati, District - Kamrup, Assam do hereby solemnly affirm
and verify that the statements made in paragraphé 1, 2, 3,
4.5, 4.8, 6, 7, 10 & 11 are true tb Ry knowledge and those
made in paragraphs 4.1, 4.2, 4.3,14.4, 4.6, 4.7, 4.9 being
bmatters of record of'the case are true to my knowledge and .
information derived therefrom which I believe to be true and
the rest are my humble submission Abéfore the Hon ble:
Tribunal. |

And in proof I sign this verification on this the
day of April, 2006. . :
Jhdedam

SIGNATURE
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g No,Staff/2-30/93 Dated at_Guwahati the 05—10-93.

i)
f

J The following UDCs/LDCs cf CO/RO Guwahati who have

onte ed for TBOP. & BCR Scheme are converted to the post of”’ Tlme

wule Fostal Asslstants, CO/RO Guwahati carrying the” scale of
975-25-1150 ~EB-30-1660/- with effect from 26-6-93,

ume of off1c1als ' ) . Converted to _
I Szi.T.C.Das, UDC/CO - . PA/CO .
2. " O.P.Tewary, UDC/CO - pA/co
3. " BiN.Sarma, UDC/CO | o PA/CO
'» "™ J.N.Deka, UDC/CO | - PA/CO
=- " C.P.Das, UDC/CO - PA/co
€. " K.K.Mazumdar, UDC(Cashler)/CO PA/CO
“. " A.K.Roy, UDC(Cashier)/RO B PA/RO
€. " b.B.Das, UDC/CO(Pogtedas DO PLI) - pajco
9. " G,M.Sarma, UDC/CO o PA/CO
1. " J,Bhuyan, UDC/CO : o PA/CO
"1, " 0.W.Rynjah, UDC/RO(On deptn to st) PA/RO
i, " H C.oa101, ubc/co . PA/cO
12, " H.G. Choudhury,UDc/co(pqgtedadDopLI) - PA/cO
14, " T, Deka, unc/co . - PA/cO
15. " M.Ralman, UDC/CO | . pa/co
16, " D. M, Ali, Upc/co - ~ pA/co
17 " J.Biswas, UDC/RO - PA/RO
1. " B.N.Ojha, UDC/CO - Pa/co
19, " U.K.Dey,,UDC/CO " pa/co
20. " 5.K.Sarkar, UDC/RO - PA/RO
2%. " J. Baruah, UDC/CO - "~ pA/cO
22. " P.K,Athpuria, UDC/RO PA/RO
23. " N.K.Choudhury, UDC/cCO : PA/CO
2. " B.C.Deka, UDC/CO | | pA/co
20. " B.C.Das,-UDC/CQ ) PA/CO
25 " K.Kalita, 'UDC/CO - | RA/CO’
27. " D. Baruah, UDC/RG S - PA/RO
20.°" AL Ahmed, UDC/RO. @ - . - PA/RO
29. " P.K,Das, UDC/CO | | PA/CO
. 30.Stt. Shova Guha, UDC/RO ) - pA/RO
31.Sri Chakradhar Das, UDC/ RO . PA/RO
3Z. " N.Ahmed, UDC/CO - *pa/co

Contd...2/
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33.Sri M.M.Sarma, UDC[RO o  PA/RO
24. " A.Kuddus, UDC/CO e ~ pa/co
35. " L.i.Fhataniax, UDC/CO = - ‘ pA/CO
36. " K.K.Paidya, UDC/RO : ‘ PA/RO
37. % .0.oeka, OFfg.UDC/RO T PA/RO
38, " i.Chose, Offg.UDC/CO T - pafco
39. " M.B.Kar,0ffg.UDC/RO . .7 pA/RO
*40. " G.K.Malakar,0ffg.UDC/RO . . spA/RO
41. " B.B.Dey, LDC/3O - T 'PA/RO
42. " Bimalendu Bhattacharjee, LDC/CO . PA/CO
3. " Abul Kalam, LDC/CO ~ . . pajco
" 447" B.Mazumdar, LDC/RO : PA/RC
45. " D.K.Sarkar, LDC/RO o pafro
46, " D.Swargiary, LDC/RO | s PA/RO
47. " A.Bhattacharjee, LDC/RO o PA/RO
43. " X.Roy, LDC/CO w Tk - PA/CO
49, " G.Prasad, LDC(Hindi typlst)/CO -~ . pa/co
50.  1.Baro, LDC/CO AR - pAa/co
51.5mt. Siwadi Dewri, LDC/RO ~ PA/RO
52,.5ri A.K.Das, LDC/CO | ‘ - PA/CO
‘53, " J.Haloi, LDC/CO | | PA/CO
54. " Ratnadhar Das, LDC/CO - - . PA/CO
55, @ P,K Barman, LDC/CO pA/CO
56. " b.P .Swarglarys LDV/CO :  PA/CO .
57. " T.C.Dasumatary, LDC/CO | - pa/co
58. " Ram Ch. Das, LDC/RO = - . PA/RO
59, " J.K.Deka, LDC/CO . - pPAfco .
60.Smt. Rohini Devi, LDC/CO .' . pa/co
61.." Goma Thapa, LDC/RO : | PA/RO
62.Miss B.Kurkalong, LDC/CO - pa/co
A —
(p 5N }J‘H)

AP .M.G. (Staff)
For Chief Postmaster General,
Assam Clrcle,Guwahat1-781001.

Contd...+3/



Copy for 1nformat10n and necessary actlon to ?~:¥

(1) -« -‘f >

(2) -~
(3
(4) -~

(59

(7)
(o)

(9).
~(10)

().
(12) .7
(13)f}t'550fflce copy.%:

(14) -

. The. A40(Bgt), CO/RO:. Guwahati,. - _xwii".

The*AD(Estt. ),C0/R0; Guwahati," ﬁ{}:g{:__.~
The, AD(A/CS), CO/RO Guwahati,=" " e

" Theé.Da(p), Calcutta(through A&P SEC.). i, T
" The Office Supdt. ;CO/RO: - Guwahat, ‘?TQ;I-.As;.gﬂﬁﬁﬁ =
AL Group: {0fficer, CO/RO: Guwahati, ', .- EUERI
+ALL Sedtlon Supervisors, CO/RO Guwahatl'.:“:;’!?fi} - :
J?The St. PA/PA: CPMG/PMG/DPS : Guwahatl‘v-ue‘"&ijf$i”ﬂ“ SR
%" The . Staff Sectlon, RO/Guwahatl, T ' e S
_;TflThe G/L File No..Staff/19-1/gs, " L T TR
“5szhe officials. concerned,. | ‘j”. B I
" :The P/F, of off1c1als.“;w?€wf17:“

' \Spare. RPN R P o0

: . ’ = e ,‘,
¢ . .. - :
e - . . R . LN ;
. . ,
e )

B TR (P KaTH) ©
R T V65 ) (Stafr)-

¥ L For Chlef Postmaster General, " <- -
- e R Assam\plrcle, Guwahatl. o
""t’v' AR L S \'-.' . ] . : l":': .' ] PN
S T P T S - oL L, -

Baro /61093: . . .
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DEPARTM&NT Or: pcsrs INDIA
. OFFICE “OF :MHE CHIZ:/POqTMAoT"Q GENERAL,
T AJSAM "CIRCLE: : MEGHDCOT: BHAWAN,
- w GUWAHATI—?ﬁI‘001.\ S

Memo Noy Staff/5-3/907 . Dat

- . E : . . [

The Dlrect:fldf Postal Serv1ces, Offlce .0f the Chief
Postmaster General, Assam‘Circle, Guwahati is pleased to con~‘
firm’ the following approved off1c1als in the cadre of. PA, CO/RO
in the. scale of pay Rs, 975 25~ 1150—E8 30-1660/— with effect
from the dates shown against each. o -
: ' ‘ : i Post against

wame of offlcials h_. : Date of confirmation which confifmed,‘
1, Sri abul Kalam . 1l 1994 v Pa,Circle office,..
Tl T Guwahatiw'
2, S;i-Dharmeswaf Swargia:y?f~1;2+1994*” DO e .
3. 5ri abhijit BhattacHar jées: 1-2.1994%% % - PA,Regional Office,
: ' R Lo S Guwahati. ,
. ' -~y o ’ ?’C . (\
_ ' ( I.C. SARMA™ ) o
SN : A/P.M.Go ( Staff )
. - . - : For Chief Postmaster General,
- . : . Assam Circle, Guwahati-781 001_
rCopy‘to:- . o _ .
1. The P.M.G., Assam Region, Guwahati.
2. The A.D.P.S,{A/Cs), CC/RO, Guwahati.
3. The A.a. 0. (BGT) CO/RO, Guwahati
4. ‘The Office: Supdt., CO/RQ, Guwahati
’ 5. The, Officials concerned. _
6. The P/F: of officials, -
7. The Circle,pffice G/L file, ;
8, "Qffice copy. -
9, Spare.
| t. . o
T2
( I.C. SARMA )
N . "AP.N.G. ( Staff ).
. For: Chief |Postmaster General,
' _Assam Clrc%e; Guwahati~781 001,
. q?i\‘ | A
,:J:’;,ﬁ ot
............................. . . 0%
TERH0A02Y4 a1 Rk &g
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| DEPARTMENT OF POSTo : INDIA
OFFICE OF THE CHIEF POTHASTER GENERAL 3 ASSAM CIRCLE,
MEGADOOT BHAWAN : GUWAHATI-781 001,
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No, Staff/7-6/90 . Dated at Guwahati,the_31st_March,1599,

The D.P.5., Officé of the Chief Postmaster General, Assam
circle, Guwahati is pleased to a po&nt shri Abul Kalam, PA(RO) and
shri Terun Cn. Basumatary, PA(RO§ in the posts of D.0.(PLI), cirile
office, Guwahati in the scale of pay rs.4500-125-7000/~ to be
cffected from 01~04-99 for 3 years vice shri J.C. sarma Bordfloloi and
Bibhutl Bn. Dey reverted to their substantive post of PA(CO) and
PA(RO) respectively. : : ' '

(2) Posting orders of Shri J.C. Sarma Bordoloi,‘PA(CC) is
being issued separately and shri Bibhti Bn. Dey will seek posting
order at RO/Dibrugarh at Guwahati.

$3) shri Abul Kalam and shri Tarun Ch. Basumatery will be
attached to PLI section, CO/Guwahati. This is however subject to
their being able to obtain adequate PLI business for, which target
will be presoribed from time to time by the CPMG(PLI)., On termina-
tion of their appointment to-the posts either on completion of 3
years tenure or otherwise shri Abul Kalam and Shri Tarun Ch. Basuma-
tary shall be reverted to their substantive posts of PA in RO,
Dibrugarh at Guwahati.

(4) This appointment is purely temporary and on adhoc
basis and will confer upon the official no claim for regular absorp-
tion in the posts. This arrangement can be terminated at any time
in the interest of service witnout assigning any reason.

K3 ) -
/£
\ o
-~ L
N \\ . _L' \(&_’"

( T, PANGERNUNGSANG )

Asgic.rostmaster Gendral(sStaff)
0/0 the Chief Postmaster General,
\ﬁ§sam Circle, Guwahati-781 00l.

Copy_for_jnformation and necessary action

- o am - Y s lieineiy gt eaghyta P0G Y iadink b adh ettt

To,

1. The PMG, Dibrugarh at Guwchati w.r.t. his No.Staff/1/28-3/98
(RP) dtd. 18-01-99.

2. The DDM(PLI), CO/GH w.r.t. his No.LI-DO/Bordoloi/98 dtd.
22-12-98 ‘ | , |

3. The AD(A/CS), CO/RO, Guwahati.
4. The AL.O(BGT), CO/Guwahati.

5. The 0.5., CO/Guwahati.

6. The officialsvconcerned.

7. PF of the officials.
. ) TG A R
( I. PANGERNUNGSANG )
» Asstt.Postmaster General(staff)
@iﬁ!fed to be tius Copy - , -For Chief Postmaster General,
v NAssam Circle, CGuwahati~781 001.%

_v,\»l‘%‘i ‘ k’& ‘A‘/ - l | .
Bcbebeibede .

Advocate
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| - Skri/SMthV%
(pLI) Of...‘h%‘:.......
di L* Silver Certificate for the
y_ear..19¢9,9,:.u.,0g0. forf outstanding performance in
. securing Postal Life Insurance business.
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DEPARTMENT OF POSTS, INDIA
POSTAL LIFE INSURANCE

This Silver Certifica‘ter has been awarded to

[ NP 4 1“’/:/;‘, ';‘ ) (;ﬁ id 7 ' | |
Shri/Snit. fﬁﬂfx‘" ieleaeas ./ A PEAR ST SR
Development / Eield Officer (PLI) o “JM’IL

Circle for his/her outstanding performance in
securing Postal Life Insurance business during
the year 2000 - 2001

. Wﬁ%m&%l%fog
CHIEF POS ST GENERAL

R o

.z wotey, anE-781001
Assam Circle, Guwahati-781001

Eertifod 1o be 198 Copy
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DEPARTMENT OF POSTS, INDIA
RS £ 2 Shaq 9w
POSTAL LIFE INSURANCE |

f?xm Vit i (2. “‘1 ) Al
gRgued B ad LN ?“C”ﬁmmzﬁﬁ
3 Rre v w2 wer fba mar

This Silver Certificate has been awarded to

D f? {?E’/’, “g,:7 :
Shri/Snit. (Vs’].‘,‘?« LN e ,
D?vefopment/ Field Officer (Pl I) of...(..i ....... CASLON

Circle for h:s/her outstanding performance in
securing Postal Life Insurance business during
the yeas 2001 ZOOAI |

cw Poctmastor Gmrtl
s ofcize, nerd-781001 !
Anam Ccn:lo Guwahati- 78100’

%@:ﬂf@d to be tius COBY
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_Undcr hand receipt

Department of Posts, India - .
Office of the Chief Postmaster General, Assam Circle, Meghdoot Bhawan, Fifth Floor,
Guwahati — 781001.
No.AM/YS-56732-CS/Misc.
Dated Guwahati, 21 .07.200L

P

—

To

hri Abul Kalam,

PA, PLI Section,

Office of the Chief Postmaster General,
Assam Circle, Mcghdoot Bhawan, 5" Floor,
Guwahati-781001.

Sub Fraudulent collection of arrear premiums of PLI/RPLI revival cases.

On pmmﬁry cnquiry it is found that you have fraudulently taken money
being the arrear premiums for revival of their policies from the Insurants to the tune of
Rs.71,042.00 (Rupees Seventyone Thousand fortytwo only), in respect of 14 PLI/RPLI
Policies, the particularized list is enclosed herewith. ' ' v :

You ‘are, therefore, requested to deposit the above amount in the

Guwahati GPO under UCR in ACG-67 immediately so that the revival can be settled.

s

Encl. As above. o ' y .
: ' ( D. X" Sharma), _

Deputy Divisional Manager(PLI).

terilfed o be ¥UP Capy

L e ﬂé_

pAdvocal@
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Department of Posts, India

| Office of the Chief Postmaster General, Assam Circle, Meghdoot Bhawan, 5" Floor,

Guwahati - 781001

NO. DDM(PI,,I)/SlaﬂDOO_S.
- Dated Guwahati, 25-07-2005.

Whereas a disciplinary proceeding is against Shri Abul Kalam, Postal
Assistant, PLI Scction, office of the Chicef Postmastcr General, Assam Circle, Guwahati
is contemplated/pending.

Now, th_ercl”orc', the undersigned in cxercise of the power conferred by
Rule-10 (1) of CCS (CCA) Rules 1965, hereby places the said Shri Abul Kalam under
suspension with immediate eflect. :

It is further ordered that during the period that this order shall remain in
force the Headquarters of Shri Abul Kalam, PA, PLI Section should be Guwahati and the
said Shri Abul Kalam shall not leave the headquarter without obtaining the previous
permission of the undersigned. "

\

(D. N. SHARMA ),
Deputy Divisional Manager (PLI) -
" Office of the Chief Postmaster General,
Assam Circle, Guwahati-781001.

To

Shri Abul Kalam, Postal Assistant (PLI Scction),
Ofice of the Chicf Postmaster General,

~ Assam C.irclcf Guwahati-781001.
e

Shri Abul Kalam.

“No.2 Mathgharia,
Nopnmati, .
GUWAHATI - 781 020.

Residi_ng at - | | | %7 5// 7 / 05

ANNEXURE- 6

A
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e

To, ‘ , oy Dats : 15,9.2005

e

The Asslistant Post Master Genseral (Staff},
Assam Circle
Meghdoot Bhavan, Guwahati - 781001.

Sub = An appeal praving for revocation of the suspension
order dated 25.7.2005.
Sir,

Most humbly I beg to file this.appeal for your. kind and

sympathetic consideration on the following grounds =

1. That on 30.4.84, I was appointed as Group D staf§'
and posted in the Office of the Post Master General,
shillong, on 13:12.98, I was temporarily appointed as Lowsr
Oivisionth1@rk and posted 1n Meghdoot Bhavan, Guwahati, on
4.7.19%4, my services was confirmed in the scale of pay of
Rs. 3?541660 under an ordér_ iséu@d by Your Honduﬁ,;
Subsequently on 5.10.93, my post as L.D.C. Qas converted to
the post of Time Scale Postal Assistant w.e.f. 26.6.93 along
with other persons. The said order was iss&ed“under Memo No,

" Staff/2-30/93 dated 5.10.%% by Your Honour.

B A copy of the order dated 5.10.93 is annexed

herewith and marked as>ANNEXURE - 1.

2. That on 31.3.95%, I was appolinted as Development .
Officer (PLI),'Circle Office, Guwahatl for a period of,thr@e‘

years w.e.f.1.4.9% in the scale of Pay of Rs. 4500-7008. The

said period was extended upto 31.3.04 by Your Honour yi@@ y;

order dated 7.3.03.

A copy of the order dated 31.3.99 is annexed

o e e
icp ="

herewith and marked as ANNE%&FE -2

R een“cd 0 he t' dio - lJ.]
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2. That during the appointment as Development officer
(PLI), I rendered my services with outmost honesty and
sipcerity and as recognition of my meritorious services I

was awarded Silver Certificate by His Honour the Chief Post

, Master General, Assam Circle, Meghdoot Bhavan, Guwahati - 1

for consecutive four vears w.e.f. 1999 to 2004.

3
e

Coples f  the silwver ¢ertificates are annexed

herewith and marked as ANNEXURE ~ 3 SERIES

;\

. ‘:-That ~after completion of the aforesaid period, I
was transferred to PLI section as FPostal CAssistant vide
order dated 28.4.04 under No. Staff/27/98/Pt~-1" issued by
Your Honour. Théyeafterﬁ vide order dated 3y6.05, under No.
LI/AM/1-5/88/Ch-11 I was allowed to collect PLI buéineﬁs as
pet t%rg@t“fixeﬁ against my name. Accordingly I  Joined 1in
Lhe sald ‘post and was rendering my services sincérely.
However, on Z0.7.0%, the Deputy Diwvisilonal Maﬁager (PLI)
canceled ih@ “aforesaild order dated 8,6.05“con$ﬂdéring my
m@rform&nc&i

Coples of the orders dated 3.6.0% and 20.7.05 are

5. ©That Sir, while I was serving in  the aforesald
post, I was entrusted mainly with the duties of receipt of
all kinds of Dak, revival of PLI/RPLI, issuance of duplicate
PR book andfmoliciaﬁ, change of nominations and’ corrections
of PLI polioies and ?LI books. Further I was also allotted a
computer terminal connected with the main server to work in

the updating of the existing policies, duplicate policy
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dotuments and revival of policies.

B That Sir, while I waé entrusted with the aforesald
duties, I had to deal with various policy holders who come
to the office Ffor revival of their policies and other Qorks
sz mentioned above. On 26.6.05, one Shri B.C. Nath from
Udalgari came to the office for revival of his policy No.
AM-YG-56782-CS  and r@qu@sted'm@ to complete the. necessary
formalities for revival of his lapsed policy. .The prémium
with interest acoruéd‘to Rs. for 14,356.00 to be paid by
shri B.C. ¥a®a Since Shri B.C. Nath had to return to
Udalgurl op‘th@ same day, he reﬂu&sﬁed and handed bver the
aforesald émount,tm me to be deposited for revival of his
pélicyw Due to some unayoidable circumstances, I deposited
the sﬁye amount on behalf of Shri B.C Nath on 19.7.05 vide
receipt dated 19.7.05, Book No. 145831 after completion ;of
a1l the formalities as per my undertaking given on 18.7.05,
Oh' similar situatian; one Shri Dilip Das, holder
of PLT policy no. AM 34935-CS and Shri Biren Das of ‘Khetri,
Holder of RPLI policy No. R-AS-H@-GY-15121 dated 30.3.01
reguested me to deposift Rs. 3842.00 and Rs. 2072.00 in the'
Post foiﬁe‘r@snectivaly for revival of their policies. In
this regard 1 cave the undertaking that the said amount
would he pald by me on 29.7;2005 & 22.7.200% reépectivelyf
Unfortunatelyg I had fallen sick as I was 3suffering from
nerve disorder since iong back, as a result I had to take
leave for a period of one month w.e.f. . 22.7.05.
Consequently, I could not deposit the aforesaid.amounts' in

time in the Post Office. Howéver on 31.8.0%, when I
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recoveraed partially from nerve disorder, I immediately

deposited the aforesald amount in the Post Office vide Book
Mo. CA 234398, Receipt no. 033 and Book No. 234398, Receipt

NC{h 032-» T .

Coples &? LI odave s ceiph one onveud Sow vt and
W‘W‘YLUQ as Annowow - G Sesues . '
9. That Sir,.on 21.7. 20905 a letter was issued to me

by the Oap&ty‘ﬁivisional Manager (PLI) stating that 1 had

fraudulently taken money. from the insurers for revival of
their policies to the tune Qf rs. 71,042/~ in respect of 14
PLIJRPLT and 1 was requested to deposit the sald amount in
the GFO 30 that,revival can bs settled.

A-com?.af the aforesald letter dated 21.7.2005 -is

annexed herewith and marked aﬁrANNEXURﬁ'*.G(I>

B ' That before I could answer the aforesald letter

dated 21. .ZOQS surprisingly on .8.05, & copy of the order

dated ?§ 7.05, under no. DDM(PLI)IStaff/2005 issued by the

Deputy inislonml Manhagetr . (PLL) 4 was served on my wife Dby

which I was Qla ced under- suspension under -Rule 10 of Cantral

inil Services(CCA) Rules, 1965, contemplating/pending

disciplinary procesading.

A copy of the aforesald order dated 25.7.05 is

annexed herewith and marked as ANNEXURE - 7.

9. - That 1 was surprised to receive the aforesaid

order dated 25.7.2005 as throughout my service career -1 had

served the Department with utmogtzsincaritv and it was cdue

to this fact I had deposited the above mentioned amount in

the name of the concerned policy holders which I had
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received from them. Even while I was serving as D.O.(PLI), I
was awarded Silver Certificate on 4 (four) consecutive vears
due to my meritoriOU$ servioce. It may also be brought to the

notice of Your Honour that while serving as P.A. in  PLI

Fele. ND . u/be({%/ issve /0SS

saction I have malntained an upto date Reg%s%en4where 1 have
noted all the dutles}functionw‘unﬂertakan by m@vin d;gcharg@
of my dutles in connec&ion with revival of lapsed poli@ies
and othér works entrusted to me. |
Further, 'Ivtotallyldeny that I had fraudulehtly
taken monay_froﬁg14 Insurers for revival of their pbliciés
and 1t waé'bnly on 3 {(three) occasicns when the linsurers
handed Qver‘théik money to me and I hadvdapoﬁite& the same
on their behalf in the Office as stated abave. IT I had any
malafide intention 1 #imply'oould have denied the same by
depositing the amount in the name of the policy holders.
However , the vuebuty Divisional Manager (PLI) without
considering the above fact and without any justifiable and
valid Q;ound issu@d the order of suspension dated 2%.7.2005.
fole &? tgﬁr@fnrgﬁhumbag/pray to Your Honour to persee
the Registera that I had maintained while perTorming my

duties as P.A. in PLI section and on perusal of the sald
Fo-c , '

Register Your Honour would find that I was never involved in

the 14 cases mentioned in the order dated 21.7.2005.  Even
the recurdm of my entire service career will reflect hon@sty

and sincerity maintained by me throughout my service career.

10, That Sir, the Deputy Divisional Manager (PLI) has
issued the impugned order dated 25.7.05 in clear violation

of the provisgions of Rule Iﬁ’éf the Central Civil Services(

nol




—2¢ -

-

C.C.A. Rules, 1965) and he being'the authority below the

rank of the Appointing Authority, i.e., Your Honour, issued

the order dated 2%.7.05 without being empowered under law to
pass such order of suspensionh. As such, the same is liable

to be set aside and quasher.

11. That the order dated 2%.7.05 issued by the Debuty

Divisional Mahager (PLT) is tataliy on non~@xistentf’ground
inflicting punishment on me for no fault of my own. As such,
the order dated 25.7.05 being illegal, arbitrary and

unreasonable is liable to be interfered with by Your Honour.

12, That Sif, if inédvertemtly'any lapses had ocourred
during my- téhura as F.Ap in PLI section, I may kindly be
axcused, ) |
) | It is th@ref@re prayed that cwnaidering the
afmr@«aid facts Your Honour would be pleased to

suad

(6

revoke the suspension order dated 25.7.2005 1
by the Deputy Divisional Manager (PLI), and also
grant me the suapensimn allowances.

And for this act of kindne ss T will be highly obliged.

Thanking vou,

Yours

(5hri A dul Kalam},
P.A. (PtI} section (under suspension)
Office of the Chief Post Master -
" General, Guwahati - 1

Copy to.

The Chief Post Master General, Assam Circle, Meghdoot
Bhavan, Guwahati - 781001

T AR R O T s e
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VAKALATNAMA

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A. Nowewrersensss o Derrenns0f 2.2 O

S Ay e | W
VERSUS ,

| Unee WENMX 09 .

OPPOSITE-PARTY

1

Know all men by these presents that the above nameds....%{? hc“i/\)@a ...........
10 hereby nominate, constitute and appoint Sri/Snfti.S..S..D2a. M Neftg .
di,PBrM ............................ r?( ..Advocate and such of )the
under-mentioned Advocates as shall accept this Vakalathama to be my/our true and
lawful Advocates to appear and act for mefus in the matter noted above and in
connection therewith and for that purpose to do .all acts whatsoever in that
connection including depositing or drawing money, filling in or taking out papers,
deeds of composition etc. for mefus and my/our behalf and 1/We agree to ratify and
confirm all acts to be done by the said Advocates as mine/ours for all intents and
purposes. In case of non-payment of the stipulated fee in full, no Advocates will be
bound to appear and act on my/our behalf.

In Witness Whereof 1/We hereunto set my/our hand on this &#hDay of [}F%J’ ,2006

Mr. S.S. Dey Mr. M.Nath' Mr. D.P.Borah

Ms. P.R.Mahanta " Ms. M,Laskar.

Received from the Executant, ME/MS..cooooeeees e will lead  And Accepted

Satisfied and accepted us in case '

Advocate Advocate Advocate
And Accepted V Ar;d Accepted

ga. b7

dvocate Advocate Advocate Advocate
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. V., SPARTMENT OF POSTS
PO LR DEPARTMI

OFFICE OF THE CHIEF POSTMASTER GENERAL:ASSAM CIRCLE
GUWAHATI-781001.

No."Staff/9-64/20@5 Dated Guwabhati-1 the 02-06-2000.

A
APPELLATE ORDER

This is an appeal dated 15-09-2005 submitted by Shri Abul Kalam, PA,
PLI Section [now under suspension], O/O the Chief Postmaster General, Assam Circle,
Guwahati [hereinafter called as appellant] against the suspension order issued by the
DDM, PLI, O/O the Chief Postmaster General, Guwahati Memo No.DDM(PLI)/Staff
/2005 dated 25-07-2005[c0py cnclosed at Annexure-A].

2. : Shri Abul Kalam, PA (U/S), PLI Section, Circle Office, Guwahati while
functioning as such, during the period from June,2004 to 18-07-2005 misapprppriated
Govt. money to the tune of Rs.71,042.00 (so far detected) by collecting arrear PLI
premiums from the holders of 14 (fourteen) PLI/RPLI policies. On conducting a
preliminary enquiry, it reveals that a prima facie case was justified and a disciplinary
proceedings against Shri Abul Kalam is contemplated and as such hc was placed under
suspension vide memo No. DDM(PLI)/Staff/2005 dated 25-07-2005. Being aggrieved,
the appellant preferred this appeal dated 15-09-2005 [copy enclosed at Annexure-B],
which was received by this officc on 16-05-2005. The appellant, without transmitting
through proper channel, submitted the appeal direct to this office.

3. I have gone through the appeal and other relevant records very carefully.
My findings are given below :- _

1) At paras 1, 2, 3 of the appeal dated 15-09-2005, the appellant furnished
the letters numbers of his appointment particulats in various cadres in the
Department, which are all of matters of official records and there is
nothing to comment to the extent consistent with such records.

ii) In respect of statement made at para 4 of the appeal, it is stated that
DDM (PLI) CO Guwahati vide letter No.LI/AM/1-5/88/Ch.II dated 20-7-
2005, cancelled the permission given to Shri Abul Kalam to collect
PLI/RPLI business and also directed to return the L1-7(a) along with all
the collected cash and proposals, as it was found that he had fraudulently
taken money being the arrear PLI premiums for revival of lapsed policies

from the insurants. As such, his performance in PLI Section is not beyond
doubt. Contd...




iii)

v)
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At para 5, the appellant elaborated the duties to be performed by him.
The appellant was entrusted with such jobs to be performed by him at the
direction of the concerned authority, with honesty and intergrity.

(a) The appellant admitted at para 6 that for revival of the lapsed policies,
the premiums with interest accrugd thereon lapsed policies, were taken by
him. Some of these amount was deposited by him and others were
deposited by the policy holders. The appellant stated that one Shri B C
Nath, holder of policy No. AM-YS-56782-CS came to him on 26-06-05
and handed over Rs.14,356.00 for revival of his lapsed policy, He
admitted that he took the amount and deposited the said amount to Govt.
account on 19-07-05 i.e., one day ahead of the date (20-07-05) of
cessation of performing PLI/RPLI business by him. However, the
appellant did not mention under what authority he had taken amount of
premium himself and also that at what capacity.

(b) Again, the appellant admitted that he had taken Rs.3842.00 and
Rs.2072.00 from Shri Dilip Das and Shri Biren Das respectively, giving
undertaking to revive the lapsed PLI policies Nos. AM-34936-CS and R-
AS-HQ-GY-15121, by 29-07-05 and 22-07-05 respectively. Further, he
stated that due to his illness he failed to deposit the above noted amount of

aforesaid two policy holders. Thus, it transpires that appellant had taken

the money from the insurants with the false hope to revive the lapsed PLI
policies without any authority, violating the prescribed procedure
misusing his official position, though he was debarred from performing
PLI/RPLI business from 20-07-2005.

(c) The appellant stated he proceeded on leave with effect from 22-07-
2005, whereas he was asked vide DDM, PLI, CO Guwahati vide letter
No.AM/YS-56732-CS/Misc dated 21-07-2005 to deposit Rs.71,042.00,
which was fraudulently taken by him with the false hope given to the
insurants of 14 PLI/RPLI policics, being the arrear premiums for revival
of their lapsed policies. The appellant was put under suspension with
immediate effect vide MEMO DATED 25-07-2005. On the other hand, he
stated that he took leave for one month with effect from 22-07-2005which
is contradictory. On accepting/taking the amount of PLI premiums from
the insurants unauthorizedly and depositing later on after utilizing the
money for his own purpose, does not absolve the appellant from his guilt.

In respect of statement made by the appellant at para 7, it is enjoined
here that a preliminary enquiry revealed a prima facie case where there
was evidence that Rs.71,042.00 was taken by the appellant being the PLI
premiums in respect of PLI/RPLI policies. Hence, he was asked vide letter

dated 21-07-2005 to deposit the said amount so that revival of 14 lapsed
PLI policies can be made. : Contd..
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At para 8 of the appeal, the appellant stated that he was placed under
suspetision before replying the letter dated 21-07-2005 The DDM, PLI,
CO Guwabhati vide letter dated 21-07-2005 confirmed that on preliminary
enquiry it was found that the appcllant had fraudulently taken money
being the arrear PLI premium to the tune of Rs. 71,042.00, for revival of
the policies of the insurants of 14 PI4/RPLI policies. He was also asked to
deposit the said amount immediately. The authority taking into account all
the factors as well as deciding that his continuance in office would be
against the wider public interest, it was considered appropriate to place the
appellant under suspension and issued ordér of suspension vide memo no.
ibid dated 25-07-2005. On issuing suspension order, the appellant was

~ neither debarred from replying the letter dated 21-07-05 nor he was

vii)

enforced to reply but he was asked to deposit the defrauded amount
immediately. Thus the appellant could not bring any material to prove his
contention on this score.

The appellant stated in para 9 of the appeal that his duties/functions are
noted in file No.LI/dPRB/Isue/05 and he performed duty with honesty and
sincerity throughout his service career. He also stated that he was awarded
for his setvice while he was DO (PLI). On preliminary enquiry, the

~ appellant was placed under suspension considering that his continuance in

viii) -

office would prejudice to further investigation. During procedural inquiry,
the appellant may avail the chance to prove the claim of his innocence. By
placing Shii Abul Kalam under suspension vide memo dated 25-07-2005
the appellant is kept out of duty temporarily pending final action being
taken against him for the specific allegations of serious nature for the
particulars period and past records do not have any bearing on the present
case. Suspension was resorted to on the basis of the gravity of the
particular  allegation. Hence, past records of services can not be
considered in such matter.

There was not violation of any provision of Rule 10 of CCS (CCA)
Rules, 1965, as alleged by the appellant at para 10, in issuing the order for
placing him under suspension as thc DDM, PLI CO Guwahati was
empowered by the competent authority.

At para 11, the appellant stated that the order dated 25-07-2005 is
totally on non-existent ground inflicting punishment on him for no fault of
his own and the said order is illegal, arbitrary and unreasonable. Shri Abul

-Kalam was placed under suspension for misappropriation of Govt. money

to the tune of Rs.71,042.00 in respect of 14 PLI/RPLI policies. The
appellant himself admitted at para 6 of his appeal dated 15-09-2005, that
he collected/taken the arrear PLI premium from the insurants mentioned
there and did not credit the amount to Govt. accounts. The plea on
proceeded on leave as put forward for non-crediting the collected amount,

ConAA -
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is not convincing/acceptable.On the other hand, the appcellant pleads that
he was suspended due to no fault of his own whereas he admitted his
lapses at para 6 of his appeal dated 15-09-2005. Such contradictory
statements are not tenable and maintainable. There were sufficient grounds
and taking all those factors into account, the appellant was placed under
suspension, as narrated in foregmn%paraq .Taking into the gravity of the
allegations, relating to the interests of the general public for serving whose
interests the Govt. machinery exists and functions, it was considered to
debar the appellant, for a time, of his office or ‘position. There was no
unreasonness, as alleged by he appellant. He also failed to substantiate his
allegation by any proof/evidence. Further, at this present stage, his

~ allegation on “inflicting punishment” is not correct at all, a the suspension

provides the Govt. servant with enough time to prepare himself adequately
for the enquiry. The appellant raised the allegation without the backing of
merit and this allegation at this stage, is unacceptable.

At para 12, he appellant requested to excuse him for the lapses.He also
prayed to grant the subsistence allowance and revoke the suspension order
issued vide memo dated 25-07-2005. So far his request is concerned, it is

“mentioned here that the appropriate authority will take the final decision

of the lapses committed by him in due course. Subsistence allowance had
already been granted vide order No. DDM(PLI)/Staff/2005 dated 15-05-
2006. Regarding revocation/continuation of the suspension of the
appellant, the Review Committee constituted for ‘the purpose, has
reviewed the matter on 17-02-2006 and thc last review was done on 16-
05-2006 wherein it was recommended {or continuation of suspension for a
further period of 90 (ninety) days from 18-05-2006.

While working in such a responsible post, it was alleged that he failed to

discharge his duties properly. On preliminary investigation it was prima facie justified to
put the appellant under suspension, pending further thorough investigation into the
allegations as well as pending departmental procedural inquiry.

Keeping in view of the discussions made in foregoing paras, I do not find

any ground to interfere with the decision of the DDM (PLI), Circle office, Guwahati and

therefore, dispose the appeal [though not addressed to the appropriate appellate authority]
passing the order as follows :

Contd....



I, Dr. N Vinodkumar, Director Postal Services, (HQ&M), Office of the Chief

Postmaster General, Assam Circle, Guwahati, do hereby reject the appeal dated 19-05-
2005 submitted by Shri Abul Kalam, PA (U/S), PLI Section, Circle Office, Guwahati and
uphold the suspension order issued vide DDM (PLI), C.O. Guwahati Memo No.
DDM(PLI)/Staff/-2005 dated 25-07-2005.

SdA—

(Dr. N Vinodkumar) _
Director Postal Services (HQ&M),
O/0 the Chief Postmaster General,

Assam Circle, Guwahati-781001.

Copy to :

1.

Shri Abul Kalam, PA, PLI Sec., CO Guwahati (now under suspension).
The DDM (PLI), Circle Office, Guwahati-781001, for information and necessary
action. He will arrange to deliver the letter to the addressee at sl. 1 above under
receipt and- a signed acknowledgement be sent to this office for office record.

[Enclo: One cover]
The Registrar, CAT, Rajgarh Road, Dispur, Guwahati-781005. This refer to CAT
case OA No. 89/2006. '
Shri M U Ahmed, Addl. CGSC, CAT Rajgarh Road, Dispur, Guwahti-781005.
He will kindly apprise the Hon’ Tribunal on the cor\np/l'ance on OA No, 89/2006.

(

orC. 4 o

(Dr. N Vin
Director Services (HQ&M),
O/O7the Chief Postmaster General,

Assam Circle, Guwahati-781001.
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‘ Department of Posts, India
Oﬂcc of the Chief Postmaster General, Assam Circle, Meghdoot Bhawan, 5™ Floor,
T Guwabhati - 781001

W; i

NO. DDM(PLI)/Staff72005.
o Dated Guwahati, 25-07-2005.

Whereas a disciplinary proceeding is against Shri Abul Kalam, Postal
Assistant, PLI Section, office of the Chief Postmaster General, Assam Circle, Guwahati
is contemplated/pending.

Now, therefore, the undersigned in exercise of the power conferred by
Rule-10 (1) of CCS (CCA) Rulcs 1965, hereby places the said Shri Abul Kalam under
suspension with immediate cffect.

It is further ordered that during the period that this order shall remain in
force the Headquarters of Shri Abul Kalam, PA, PLI Section should be Guwahati and the
said Shri Abul Kalam shall not lcave the headquarter w1thout obtammg the previous
permission of the undersigned.

44/,
(D.N. SHARMA ),
Dcputy Divisional Manager (PLI)
Office of the Chief Postmaster General,
Assam Circle, Guwahati-781001.

To

Shri Abul Kalam, Postal Assistani (PLI Scction),
Office of the Chief Postmaster General,
Assam Circle, Guwahati-781001.

Residing at  :--
Shri Abul Kalam,
No.2 Mathgharia,

Noonmati,
GUWAHATI - 781 020. .

Conud....2....
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TO. 5 "‘:1:: Y R Date H ]50 go 2005 '

The Assistant»PostiMaster General (Staff),
Assam Circle

‘Meghdoot: Bhavan;. Guwahati - 781001,

-
o
Tl

" Sub :  An appeal praying for revocation of the suspension
‘order datedazs 75°2005

Sir,

Most humbly I beg to file this appeal for your kind and

MR G /T SN

sympathetic consideratlon on the following grounds :-

1. . That on 30.4.84. I was appointed as Group D staff
and posted in the Office of the Post Master
;1».

- '.l

General,

Shillong On 13 12 98, I was temporarily appointed as Lower

(‘.-‘(.

Division Clerk and posted in Meghdoot Bhavan, Guwahati. On
: TR Ty

4.2.1994, my services was confirmed in the scale of pay of

Rs. 975- 1660 under an order issueq by . Your Honour,

Subsequently on 5 10 93 my post as L.D.C. was converted to
/"

the post of Time Scale Postal Assistant w.e. f. 26.6. 93 along
ERS L-A"I'

with other persons. The said order was 1ssue under Memo No.

) Staff/z 30/93 dated 5.10.93 by Your HQn@ﬁ?’

)

A oopy of the order dat@ﬁi. .10.93 is annexed

L Th -

herewith and markedbas ANNEXURE - 1.

2. That on 31 3.99, I was appointed as Development
! h \gltt"‘ .

Officer (PLI), Circle Office. Guwahati for a period of three
- . v rﬂ; -

years w.e.f, 1 4 99 1n the scale of Pay of Rs. 4500-7000. The

said neriod was extended upto 31.3.04 by Your Honour vide

order dated 7 3 03

A copy' of the order dated 31.3.99 is

AN

herewith and marked as ANNEXURE - 2 -

annexed

T4
8

-

el 2. 502 et i

RS 5 ""qe;‘*"*"' :

sy

TR

e

N 2 v et e L. T S een o a
qor TSR e iy e e eyl T T e ¥
S -

o S+

o ——— e v oy
g e w e
TaA

v



-2-
S

3. That -during the appointment as Development Officer
(PLI), I rendered my services with outmost honesty and
sincerity and-as recognition of my meritorious services 1
was awarded-Silver Certificate by His Honour the Chief Post
Master General, Assam Circle, Meghdoot Bhavan, Guwahati - 1
for consecutive four years w.e.f. 1999 to 2004.

Copies of the silver certificates are annexed
herewith and marked as ANNEXURE - 3 SERIES
4. That after completion of the aforesaid period, I
was traﬁsferked to PLI section as Postal Assistant vide
order dated 28.4.04 under No. Staff/27/98/Pt-1 1issued by
Your Honour. Thereafter, vide order dated 3.6.05, Qnder No.
LI/AM/1-5/88/Ch-1I1 I was allowed te collect PLI business as
per target fixed against my name. Accordingly I Jjoined in
the éaid post and was rendering my services sincerely.
However, on 20.7.05, the Deputy Divisional Manager (PLI)
canceled the aforesaid order dated 3.6.05 considering my
performance. |

Copies of the orders dated 3.6.05 and 20.7.05 are

annexed herewith and marked as ANNEXURE344 & 5 respectively.

S. ' That Sir, while I was serving in the aforesaid
pest, I was entrusted mainly with the duties of receipt of
all kinds of. ,Dak, revival of PLI/RPLI, issuance of duplicate
PR book and policies, change of nominations and corrections
of PLI policies and PLI books. Further I was also allotted a

computer terminal connected with the main server tc work in

the updating of the existing policies, ‘dunlicate policy
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documents and revival of policies.
6. That Sir, while I was entrusted with the aforesaid

duties, I had,ﬁ;'deél with various policy holders who come
to the office for revival of their policies and other works
as mentioned above. On 26.6.05, one Shri B.C. Nath from
Udalguri ocame to the office for‘reinal 6f hié policy No.
AM-YS-56782-CS and requested me to complete the necessary
formalities for revival of his lapsed policy. The premium
with interest accrued to Rs. for 14,356.00 to be paid by
Shri  B.C. r®ayfk Since Shri B.C. Nath had to return to
Udalguri on the same day, he requested and handed over the
aforesaid amount to me to be deposited for revival of his
policy. Due to s;me unaveidable circumstances, I deposited
the' ‘same amount on:behalf of Shri B.C Nath on 19.7.05 vide
receipt datéd 19.7.05, Book No. 145831 after completion of
all the formalities as per my Undertaking given on 18.7.0S5.
On similar situation, one Shri Dilip Das, holder
of PLI policy no. AM 34936-CS and Shfi Biren Dés of Khetri,
Holder of RPLI policy No. R-AS-HO-GY-15121 dated 30.3.01
requested me to deposit Rs. 3842.00 and Rs. 2072.00 in the
Post Office respectively for revival of their policies. 1In
this regard I gave the undertaking that'the sald amount
would be paid by me on 29.7.2005 & 22.7.2005 respectively.
Unfortunately. I had fallen sick as I was suffering from
nerve disorder since long back, as a result I had to take
leave for 8 -period of one month w.;.f, 22.7.05.
Consequently, T-could not deposit the aforesaid amounts in

time in the Post Office. However on 31.8.05, when I

g *
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recovered partially from nerve disorder, I immediately

N
deposited.xhggaforesaid amount in' the Post Office vide Book

TR | 32' ¥

Copuz% T a‘&wxwﬁ i ply on anverad Doneun b aund
“mandaed on TR m}vu’u— & Senies,
7. Thagﬁ Sir, on 21.7.2005 a letter was issued-to me

by the Deputy Divisional Manager (PLI) stating that I had
fraudulentlyygtaken=money from the insurers for revival of

-their policies.to the tune of Rs. 71,042/- in respect of 14
PLI/R#LI,ﬁqnqﬁ;¥was requested to deposit the said amount in

the GPO so-thatirevival can be settled.
TR

. .A.copy.of the aforesaid letter dated 21.7.2005 is

annexed herewith and marked as ANNEXURE - 6(I)

8. | That before I could answer the aforesaid letter

WS ‘ surprisingly: on 6.8.05, a copy of the *orde
dated 25, 1.0 wunder no. DDM(PLI)/Staff/2005 issued by the
Deputy Diyié oha&;Manager (PLI) 4 was served on my wifé by
which~1'95$5ﬁ}gégafdhder suspension under Rule 10 of Central
Civil  Services(CCA) Rules, 1965, contemplating/pending

" proceeding.

disciplinary
+Ag5CORY - OF the aforesaid order dated 25.7.05 is
annexed.hqgeg§;n$and:mafked»as ANNEXURE - 7.

9. - »Th@i- I was surprised to receive the aforesaid

order dated 25 7..2005 as throughout my service career I had

served tha;Q partment with utmost sincerity and it was due
*tp fthiapf; had.-deposited the above mentioned amount 1in

the  name éofi?the concerned policy holders which I had

No. CA 234398, Reoeipt no. 033 and Book No. 234398, Receipt
" } S T e i
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received froin them. Even while I was serv{ng as D.O.(PLI), 1
was awarded Silver Certificate on 4 (four) conseoutiveAyears
due to myrmeritorious service. It masxalso be brought toythe
notice of ' Your Honour that while serving as P.A. in PLI
Fili wu L1 /ppRE/ 135kt fosm -
section ‘I have-maintained an upto date Register where I have
noted all the' duties/functions undertaken by me in discharge
of my duties in connection with revival of lapsed policies
and otherlworks entrusted to me.

n.. Further, - I-totally deny that I had fraudulently
taken money from 14 Insurers for revival of their policies
and it was only on 3 (three) occasions when the insurers
handed . over their money to me and I had deposited the same
on their béhalf in the Office as stated above. If I had any
malafide intention I simply could have denied the same hy
depositingr the amcunt in the name of theuﬁ%%licy holders.
However, the Deputy Divisional Manager (PLI) without
considering the above fact and without any justifiable and
valid ground issued the order of suspension dated 25.7.2005.

I therefore humbly pray to Your Honour to peruse

£ole ,\loLléDPRB/U.(Au./ or
the PRogs that I had maintained while performing my

duties as P.A.»in.PLI section and on perusal of the said
ézg;etar/Your Honour~would find that I was never involved in
the 14 casesimentioned in the order dated 21.7.2005. Even
the records of my entire service career will reflect honesty

and sincerity maintained by me throughout my. serQice career.,

10. That Sir, the Deputy Divisional Manager (PLI) has
issued the impugned order daped 25.7.0% in clear violation

of the provisions of Rule 10 of the Central Civil Services(

nat
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C.C.A. Rules, '1965) and he being the authority below the
rank of thé‘Apboihfing Authority, i.e., Your Honour, issued
the order datgd 25.7.05 without being empowered under law to
pass such orgen,of suspension. As such, the same is 1liable

to be set aside and quashed.

1. That-the order dated 25.7.05 issued by the Deputy
Divisional Manager (PLI) is totally on non-existent ground
inflicting buhi?hment on me for no fault of my own. As such,
the order aa;ed -25.7.05 being 1illegal, arbitrary and

unreasonable is liable to be interfered with by Your Honour.

12. Thaf‘Sir; if inadvertently any lapses had occurred
during my tenure as P.A. in PLI section, I may kindly be
excused.

It is therefore prayed that considering the
aforesaid facts VYour Honour would be 'pleased to
revoke the suspension order dated 25.7.2005 issued
bY tﬁé'oéputy Divisional Manager (PLI), and also
grant me the suspension allowdnces.

And for this act of kindness I will be highly obliged.

Thanking you,

Yours

(Shri Abgful Kalam),
P.A. (PLI) section {(under suspension)
Office of the Chief Post Master
General, Guwahati - 1

Copy to, ’ -

The Chief Post Master General, Assam Circle, Meghdoct
Bhavan, Guwahati - 781001




